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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE.225/2018/ ARE-15 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 09.02.2022.
RECOMMENDATION

Sub:- Departmental inquiry against Sri N.A.Udayakumar,
I/c DeputyTahsildar, Vijayapura Hobli, Devanahalli
Taluk and two others - reg.

Ref:- 1) Government Order No. RD 251 BMM 2017
Dated 16.12.2017.

2) Nomination order No. UPLOK-2/DE.225/2018

dated 09.05.2018 of Upalokayukta, State of
Karnataka.

3) Inquiry report dated  07.02.2022 of Additional
Registrar of Enquiries-15, Karnataka Lokayukta,
Bengaluru.
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The Government by its order dated 16.12.2017 initiated the
disciplinary proceedings against (1) Sri N.A.Udayakumar, I/c
Deputy Tahsildar, Vijayapura Hobli, Devanahalli Taluk, (2) Sri
C.Y.Kumar, Village Accountant, Vijayapura Circle, Devanahally
Taluk and (3) Sri N.Ramesh, Revenue Inspector, Vijayapura
Hobli, Devanahalli Taluk, Bengaluru Rural District, [hereinafter

referred to as Delinquent Government officials, for short as



‘DGOs 1 to 3" respectively’ | and entrusted the departmental

inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-
2/DE.225/2018 dated 09.05.2018 nominated Additional
Registrar of Enquiries-10, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGOs for the alleged charge of
misconduct, said to have been committed by them.
Subsequently, the matter was transferred to ARE-15 for

continuing the said enquiry.

3. The Inquiry Officer (Additional Registrar of Enquiries-
15) has submitted that, the DGOs had filed Application
No.6076-6077/2018 and 5791/2018 before Hon’ble KAT and the
Hon'ble KAT by its order dated 02.09.2021, has set aside the
entrustment of enquiry and consequent article of charges

framed against the DGOs.
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4. This Institution has taken a decision not to file writ
petition before Hon'ble High Court challenging the said order

passed by the KAT.

5. Therefores in view of-order passed by the KAT, the
enquity initiated against DGOs 1 to 3 - Sri N.A.Udayakumar,

Sri C.Y.Kumar, and Sri N.Ramesh, stands closed.

6. Connected records are enclosed herewith.

;
(@f%ﬂp élf/z/ X
(JUSTICE B.S.PATIL)

Upalokayukta,
State of Karnataka.
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KARNATAKA LOKAYUKTA

NO:Uplok 2/DE/225/2018/ARE-15 M.S.Ruilding,

Sub:

Ref:

The

Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 07.02.2022

“REPORT::

Departmental Enquiry against
1)Sri.N.A.Udayakumar, I/c Deputy
Tahasildar, Vijayapura Hobli, Devanahalli
Taluk, Bengaluru Rural District,
2)Sri.C.Y.Kumar, Village Accountant,
Vijayapura Circle, Devanahalli Taluk and
3) Sri.N.Ramesh, Revenue Inspector,
Vijayapura Hobli, Devanahalli Taluk,
Bengaluru Rural District - reg.

1. Government Order No.gog 251 290000 2017
3onisedd, 8.16.12.2017.

2. Nomination Order No:Uplok-2/DE/225/
2018 /ARE-10, Bengaluru, dt:09.05.2018
of Hon’ble Uplokayukta-2.
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Departmental Enquiry is initiated against

Delinquent Government Officials 1)Sri.N.A.Udayakumar,

I/c Deputy Tahasildar, Vijayapura Hobli, Devanahalli
Taluk, Bengaluru Rural District, 2)Sri.C.Y.Kumar, Village
Accountant, Vijayapura Circle, Devanahalli Taluk and 3)

Sri.N.Ramesh, Revenue Inspector, Vijayapura Hobli,



Devanahalli Taluk, Bengaluru Rural District (hereinafter
referred as D.G.Os 1 to 3 for short).

2 In view of Government Order cited at reference
No.1, the Hon’ble Upalokayukta-2 vide Order cited at
reference No.2, has nominated Additional Registrar of
Enquiries-10 to frame Articles of Charge and to conduct
enquiry against aforesaid D.G.Os 1 to 3. On 02.11.2018,

the said matter was transferred to this ARE.

3. The Complaint was filed by one Sri.Baiyanna,
Mandibele Village, Vijayapura Hobli, Devanahalli Taluk
alleging that he had purchased 23 guntas in Sy.No.143/3
of Mandibele village on 4.9.1992 and out of the said extent
he had sold 22 guntas in favour of one Kempanna and
retained 1 gunta. One Muniyappa and another had filed
0.5.46/1990 had filed against one G.Hanumanthappa and
others in the Court of Civil Judge, Devanahalli and in the
Lok Adalath held on 7.1.2015, a Compromise Decree was
passed as per the Compromise Petition by virtue of which
khata of 1 gunta in Sy.No.143/3 retained by the
Complainant was made out in the name of the 1st
Defendant G.Hanumanthappa without notice to the
Complainant/ Sri Baiyanna. The D.G.Os 1 to 3, who are

Revenue Officials, had transferred the khata in the name



of G. Hanumanthappa without issuing any notice to the

Complainant or recording his statement.

4. Report u/s 12(3) of Karnataka Lokayukta Act was
forwarded by Hon’ble Upalokayukta on 18.7.2017 and
based on the report the Competent Authority i.e. Revenue
Department, Government of Karnataka entrusted the
enquiry to Hon’ble Upalokayukta on 16.12.2017. Article of
charges dt:12.06.2018 was framed.

5. The Articles of charge as framed by ARE-10 is as

follows:
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6. The Statement of Imputations of Misconduct as
framed by ARE-10 is as follows :
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7.  After service of Articles of Charge, D.G.Os 1 to 3
have appeared before ARE-10 on 28.06.2018. Their First
Oral Statements were recorded and at that time, they had
pleaded not guilty to the charges. Later the DGOs 2 and 3
filed separate Written Statements stating that the
Complainant/M Baiyanna was the Attorney Holder of the
plaintiffs Muniyappa and another in 0.5.46/1990 and he
himself had filed Compromise Petition and signed on
behalf of the plaintiffs that possession of property
measuring East-West 20 ft., and North-South 80 ft.
belonging to him is handed over to G.Hanumanthappa. As
per the directions of the Tahasildar and check list
prepared by the Village Accountant/D.G.O. , change of



khata in favour of Hanumanthappa was effected as per
procedure and rules. They had obeyed the Orders of the
Higher Authorities and also the Court Decree and have not
committed any dereliction of duty or misconduct.

Accordingly, they prayed for dropping of charges.

8. The D.G.Os. 1 to 3 have challenged the Order
passed by the Government of Karnataka and also the
Article of charges issued against them by Learned ARE-10
before Hon’ble KSAT, Bengaluru by filing App.Nos.6076-
6077/2018 c/w App.No.5791/2018.

OF The Hon’ble KSAT, Bengaluru after hearing
both sides allowed the above applications by common
Order dt:02.09.2021 and set aside the Order passed by the

Government of Karnataka TOY 251 D00 20147, &: 16.12.2017,

entrusting enquiry to this Institution and also set aside
the Articles of Charges issued to the DGOs 1 to 3 in
UPLOK-2/DE/225/2018/ARE-10 dt:12.06.2018.

10. After receiving the files No.Lok/LC/KAT-
111/2019-20 c¢/w No.Lok/LC/KAT-249/2019-20 from the
CLC-2, this ARE-15 had placed opinion dt:3.12.2021 for
kind consideration of Hon’ble Upalokayukta that it was
not a fit case to challenge the common Orders passed by

Hon’ble KSAT on 2.9.2021 in the aforesaid Applications.
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Hon’ble Upalokayukta and thereafter Hon’ble Lokayukta
had approved the opinion of this ARE-15 on 10.12.2021
and 15.12.2021 respectively.

11. The Chairman, Legal Cell-2 of this Institution
has sent letter to this ARE along with the opinion stating
that it is not a fit case for challenging the order of Hon’ble

KSAT. Hence, this enquiry proceeding stands closed.

A
(C.CHAND SEKHAR)
Additional Registrar (Enquiries-15)
Karnataka Lokayukta,
Bengaluru.

ANNEXURES

1. LIST OF WITNESSES EXAMINED ON BEHALF OF D.A:
PW1 NIL

—

2. LIST OF WITNESSES EXAMINED ON BEHALF OF
DGO:

DW1 | NIL j

3. LIST OF DOCUMENTS MARKED ON BEHALF OF D.A:

[ExP1 | NIL ]
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4. LIST OF DOCUMENTS MARKED ON BEHALF OF
D.G.O:

Ex.D1 NIL

(C.CHAN SEKHAR)
Additional Registrar (Enquiries-15)
Karnataka Lokayukta

Bengaluru.






